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claiming exemptions and if so who are
they?

Shri Datar: I have not got the infor
mation so far as the latter question is
concerned.

Shri Radha Raman: May I know if
Government propose to give cxemp-
tion to this class?

Shri Dotor: I cannot express any
opinion at thig stage., It depends or
the Interpretation of the terms of the
Estate Duty Bill and whether the varl-
ous kinds of pmpert?' have come un-
der the expression ‘property’ in the
Estate Duty Bill.

Bhri T. K, Chaundhurl: Is il in the
contemplation of Governmeni to al-
low exemptions to princes and other
privileged persons outside the scope of
the Bill?

Shri Datar: Naturally not.

CoMMONWEALTH CONFRRENCE

*1815. Shrimat] Tarkeshwari Sinha:
(a) Will the Minister of Defence be
pleased to state whether it is a fact
that the Government of India have
sent a service delegation to participate
In the Fourth Commonwealth Defence
Conference which 3 being held in
London from the 20th April, 1853 to
9th May, 18537

(b) If so, how many delezates are

participating in the aforesaid Con-
ference?

(¢) Who is leading the Indian dele-
gation?

(d) What is the nature of the agenda
that is placed before the Conference?

The Minister of Deienre
(Shri Sa ): (a) Yes.

(b) Six Indlan delegates will parti-
cipate of whom two have goie irom
India.

(¢) Col. N. N. Chopra. Controller of
Stores Development, Army Headquar-
ters.

(d) Among the subjecls to he dis-

at the Conference are technical

and scientific development in the design

and inspection of general Defence
Stores, cquipment and clothing.

Shrimati Tarkeshwari Sinha: May I
know. Sir, how many Commonwea'th
countries are participating in this
Confercnce?

Shrl Satish Chandra: All the Com-
monwealth countries,
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Shrimati Tarkeshwari Simba: May I
know, Sir, whether the Conference will
only discuss scientillc and tecnnical
development problenis or the gues'icn
of the security of !outh-East Asia is
also going to be cousidered?

Shr. Satish Chandra: No auestiont
relating to security of South East Asia
or any other part are tp be discussed.
It is a conference purely for the ex-
change of information on the develup-
ment of the equipment, clothing anc
stores—stores including the methods
o{ storing and inspection of stores.
ete.

Kou-i-Noor JEwer

*1816. Shri P. L. EKureel: Will the
Mil:isler of Education be pleased to
state:

(a) whether it is a fact that during
the British regime articles of histori-
cal importance, art treasures antiques
and rarities were taken out of India
by the then Government and sent 1o
England;

(b) whether it is a fact that amongst
the things so sent is included the
historical jewel Koh-i-Noor;

(c) whether it is-a fact that the
Government of India have arrived at
some understanding with the British
Government on the question of the
return of the rarities and antiques
mentioned in part (a) above; and

(d) whether Government have in-
cluded the famous Koh-i-Noor in the
list of articles which are sought to be
claint-::d back from the British Govern-
ment?

The Deputy Minister of Natura] Re-
sources and Scientiic Research (Shri
K. D. Malaviya): (a) Yes.

(b) Yes.

(c) and (d). No, Sir. The matter is
under consideration.

Shri P. L. Kureel: Do Government
propose to make a representation to
recover the jewel?

Shri K. D. Malaviya: They are mak-
ing all sorts of attempts to get as
much of these articles as possible,

Shri P. L. Kureel: Have Government
received any representation from any
scientist in this regard?

Shri K. D. Malaviya: I am not aware
of any representation having becen re-
ceived from any scientist in this re-
garc.

Sh=i Chottamadhvava: M-y T knew
whether Government propose to
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take ihe question to the U.N.G, it the
demand for their return is not accepti-
ed by the British Governmant?

Shri K. D. Malaviya: This aspect of
the question has not come betore the
Government.

Shri K. Subrahmanyam: May I know
whether the historical Peacock Throne
is one of these articles?

Shri K. D. Malaviya: Yes. Sir. the
Peacock Throne and Koh-i-Noor are
-cg_rtalnly among those articles.

BuiLpiNgs IN BaHLooN ('ONTONMENT

*1817. Shri Ram Dass: Will the
Minisier of Defence be pleased to
state:

(a) the number of Government,
‘Military and Civil buildings in Bahloon
Cantonment and Dalhousie Municipal
Committee areas that are lving vacant
‘for want of oceupants;

(b) the steps that Government are
taking or intend to take in the near
future to make use of these build-
ings; and

(c) the amount that Government
annually spend on the repairs of
‘these buildings?

The Deputy Mimster of Defenee
{Sardar Majithia): (a) 31.

(b) The vacant waccommodation is
‘provos2d to be allotted to troon:z who
are to he moved there shortly.

(c) Rs. 3000/- approximately.

RrviEew oF FINANCIAL PROCEDURES

*1818. Shri 8. N. Das: (a) Will the
Minister of Finance be pleased to
-statec whether the existing financial
procedures are being reviewed and
examined in co-operation  with the
Planning Commission with a view to
-ensure that (i) no wastage of resources
occurs, (ii) that oublic money is not
misapplied and (lii) that for money
spent adequate results are obtained?

(b) If so. whal progress has been
made in the matter?

The Deputy Minister of Finanee
(Shri M. C. Shah): ta) and (b).
Existing financial procedures have been
drawn up with a view tn achieve the
objects mentioned, and these are re-
viewed and examined. as and when
necessary, with a view to effect im-
provements. ‘The Planning Conimie-
sion has made certain recommanda-
tions in this rezard. and these are now
under consideration,
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8hri 5. N. Das: May I know whether
there is any proposal to set up a spe-
cial agency for this purpose and, if
so, how long it will take to come to &
decision in this regard?

Shrl M. C. Shah: As I said. thev are
under examinatidn. Commiitee con-
sisting of certain Secretaries to Gov-
ernment with the Finance Secretary as
a member is now examining this mat-
ter. ‘lhey are meeling even today,
they huave held four meetings. and
they will be recommending certain
things.

8hri S. N. Das: May [ know whe-
ther the Comptroller and Auditor-
General of India has been consulted
or Is likely to be cousulted in these
malters”

Shri M. C. Shah:

will be consultec.

Sh-i T. N. Singh: May we know the
prin(ugal directions in which the Plan-
ning Commission contemplates chunge
;n tél:!e financial procedure so far fol-
owed?

Shri M. C. Shah: The recommenda-
tions are there in the Planning Com-
mission’s Report. and I would refer
my hon [riend to page 36 of the Sum-
mary wherein he will find all the in-
formation,

Shri 8. N. Das: May I know whether
the results. or the expenditure and
loss incurred, in various State
trading concerns have been examined
by this Committee or is likely to be
examined by this Committee?

Shri M. C. Shah: All the procedura)
matlers regarding financial control
will be examined by this Committee.

If necessary he

AGREEMENT BrTwrEEN THDIa AND CA WADA
REOGARDING CANADIAN WamaT

*1820. Shri L. J. Singh: (a) Will ﬂl'
Minister of Finance be pleased to
stale whether there were any agree-
ments entered into between India amd
Canada as to the Canadiun wheat
supplied to Indiz?

(b) If so, what are
features of the agreement?

The Parliamentary Secretary to
Minister of Fimance (Shri B. R. Blu
gat): (a) and (b). Therc were no
formal agreements. Wheat was suppli-
ed by the Government of Canada as
part of their &id to India under the
Colombo Plan Programme during
1951-52 and 1952-53, The only con-
dition attached to this assistance was
that the counterpart rupee funds oris-
ing from the sale of wheat be used by

the main





